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Hon’ble Smt.Lakshmi Swaminathan,Vice Chairman {J)
Hon’ble Shri C.5.Chadha, Member (A)

Dlrs 000 Dol o
Shrj R, r.trasinar,

[ Tl S = T o Wl S,

S/U O and b neUsanai flid,

o B N o B R A | Pl e = =~ Bl e -

nSu WS, Netagr agar,

ar— M= 14 - A — Y o - —
NEwW UE i . v AR LG

s LF . T - Lol PR o o T - e = 1
{Ey Agvocatse Shis T3 d TWAT i
(NS ol mEal B X )
L 2R N R
b A
i. aavl.
Al .
PR - B
-
ady L,
2i. .
vielW o
[ S
SLau [
~ I = e e —
Ca STl sl
DY e
=oaangi
P .
133, 1 P
Ve -
wiig,
rl—-..- m
KES 1
- L -] F e 3
S SEwiEbary immuaiaatl S,
T =k s e S T Vo
vhiratiarate O7F ramioy we Al g,
T - AR T OO W I T
Ty LU N il L}Eliiv,
[ o ] = i -
i § 5 [N
L] - —_— . < = o
U [ ne}vaf.,
™ - L [P B FI A I
L Ov rafMi1y @8i17ars,
- ER L W I N
g Gy using,
s L B P
i e, .
! [ I L S LY o PR R 1
[ =y Sl viigay ranigiea g

o o B oA N
RN AU A o s S A W o ¥ SR I |

(Hon’ble Smt.Lakshmi Swaminathan, Vice Chairman {(J)
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Rs.5500-9000 to the post of Statistical Assistant, Group
'C’ in the pay scale of Rs. 5000-8000 with retrospective
effect i.e. w.e.f. 4.11.2002 and further restraining the
respondents from giving effect to the aforesaid impughed
orders.

4. Shri Vijay Pandita, learned counsel for the
respondents has submitted that the applicant was given an
ad hoc appointment to the higher post of RO by order dated
14.5.2002 w.e.f 5.5.2002 for a period of 6 months i.e.
upto 4.11.2002. The fact that, thereafter, they have not
given any further extension, in our view, will not make any
difference because it is not the case of the respondents
that the applicant has not worked after 4.11.2002 on ad hoc
basis 1in the higher post of RO, group ’'B’ gazetted in the
pay scale of Rs.5500-9000.

5. It 1is seen from the above facts that the impugned
orders are very much de1ajed and that the respondents
have taken nearly five months after the expiry of the ad
hoc period of service of the applicant in the higher post
to issue them for which they alone have to be blamed. It
is also not the case of the respondents that the applicant
had in fact not dicharged the function of the higher post
of RO, group ’'B’gazetted till the order dated 21.4.2003 was
issued, relieving him from that post from a retrospective
date.

6. In the above facts and circumstances of the case,
the applicant cannot be held to have been relieved from the

higher post of RO in the pay scale of Rs. 5500-9000 on ad

hoc basis w.e.f, 4.11.2002 but that date will
have to be read with the relieving order dated
21.4.2003. Accordingly, the impugned orders dated
9.4.2003 and 21.4.2003 are partly quashed
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smt. Lakshmi Swaminathan)
Vice Chairman (J)



